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AT HYDERABAD,

- SaAaNey 920 of 1089 y
Hetveaniw ' T

- 8pd Pl9piremahandss Murthy S0 . JApplicant,

. _ and g .
1, Tha Sacrstary, Govarnment-of India, Pinistey -
of coamunications, Depsttmsnt of posts, Hew Oslhi~110 00Y,

2, the Chisf Poas Master General, A.P.Cirtle, Ouk Sadan,
Apida,Hyderabad-530 00, _

"

" sssflespondents,

FOR THE APPLICANTS. -Bréﬁ.ﬂqﬁdnai Rao, Advasete,

FOR THE RAECSPONDENTS: - . Me N.Bhaskers Rao,Adyocats Por =
R : ArsdeAshok Kumar,iSC for-postal dept

CORA A 1=  THE HON'OLE FR,B.N.JAYASTAHAY VICE CHAIRMAN,

THE HON'BLE PR,J.HARASTMHA PMURTHY sREMBER:(J)
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THE TRISUNAL MAOE THE FOLLOVING ORDERye. |
¥s havs hesyd the lesrnad counwsi for the applisentsand

~ Shri H.Bhaskara Reo Por Shel Ashok Kumap, SC for poskal,

Shri Shaskars Rav, reprsassnts that ths resulte of perkel
snd Papt=~11 of ths Dapsrtsental sxesinstions hays besn published

" An flay 1989 itsalf, and, therefore, the Interim orders grantod on

4«42«89 has bacose infrustucus.

Shri P.M.Copal Paw, lasrnsd gounsel for the upyumnté,
hovsver ssiterstes that no appointasnts ahould ke sade till the
disposal of the gase, Ve do ook think thet wuch en interim srdars
should be granted st this stage on the sbeve Peots,

8y vay of Interim Drders, ue dirsct that any appaint-snta'

- made will bs subject Lo the result ef the meln applisation,

. Shri Bhaskor fao stetes that Madras fench has dismissed an
axaetly similar cess in 0,A.727/89 and he will furnish & copy

)
Past Por ordees on 22-3-19907
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s Tha Secrastery, Govt. of {ndln, Ministry of communicstions,
. Departesnt of posts, New'Delhi-110 001, o :

2+ The Chiaf post master gansrsl, A.F,Circle,Dak Sadan,inlds,
Hyderatisd«S00 0t1. o :
A« Cns wopy to Fr,P.M.Copsl Reo,Adungate, Pe20yVikeampurl colony,
Hear Ssz'bad club, Sscunderspad-%00 a&aw
4, Ons gopy to M2eJeAshok Kumar,SC for postsl dapartaent,
- CAT,Hydarabad, - . - -
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH.

HON'BLE MR.B.N,JAYASIMHA: {V.C.) -~
o AND
HON' BLE MR.D.SURYA RADY MEMBER(JUDL)
AND

HON' BLE ~MR..0- K~CHAKRAUBRTY”NFNEER (R)
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HON'BLE MR. J.NARASIMHA MURTHY: MEMBER(J}’/
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IN/ THE CENTRAL ADMINISTRATIVE TRIBUNAL

AT HYDERABAD

0.A.No,920/89

T¢Ch.Venkatesuarlu
2.B.S5rihari Prasad

3.P.Sreeramachandra Murthy

4 X .Viswanadham
S.K.Revathi
6.FP.5atyanarayana
7.8.Pattabhi Rama Raon
8.K.Simhachalapathi Rao
9.G.Purnachandra Prasad
10.N.Ramakrishna
11.V.5ivanagakumar
12.K.Harischandra Das
13.K.Enok
14,Govind G.Kulkarni
15.,V.L.Narsimham
16.Y.Venkateswara Rao
17.V.Vani
18.,Ch.Kanaka Durga
19.,V.V.5.5.Prasad
20 .K.Gopal
21.L.5. Naravade
2245.Chandrazkantha Rao
23 ,M.Ramesh
24,K.Vijayalakshmi
25,8.R.Vinod Kumar
26.T.Satyanarayana’
27.N.V.V.Vanugopala Rag
28.,K.5.Fazululla
29.,0.5urskha
30.K.Revathi
31.N.5.B.L.Rao
32.M.Shankar
33.0.5udha Rani
34.G.N.Reddy
35,.M.5andhya Devi
36 .K.Bhavani
37.T.G.5uguna Deavi
38,T.Jyothishmathi
39.K.Promod
40.M.Pydiraju
41.M.Y.Fahaam
42 ,K.Prabhakara Rao

: HYDERABAD BENCK

Date of Order:19.8.83

43 .,5.Ramachandra Rao
44 ,K.Lalithi
45,V.5atya Gopalamma
46 .G.V .Krishna Rao
47.G.V.G.S .5.Kumar

48 .,Basheer Ahmed
49,G.5resmannarayana
50 .5.Meera
51.K.5aibaba

52 .Meer Mustafa Ali
53.M.5unil Kumar

54 .,\.Srikrishna
85.L.Y .S.Krishna
56.,T.Satyabhari
57.K.P.B.V Krighna Rao
58,0.5.Vijaya Paul
99.M.5.Ramakrishna Rao
60.,A.V.5 Spamy
61.,A.Syamala
62.V.V.N.Sarma
63.Y.N.Ravi Kumar

64 ,Ch.Speerama Murthy
65,Y.3agan Mohan Rao
66 .K.Ra jeswara Rao
67.M.Deydas

68.Y.Una Devi
69.G.Narendra Bau
70.T.Vénkat Rao
71sShafiq Ahmed
72,P.Vijaya Saradhi
73 .V.Sudhakar
74.T.Mahadev Singh
75.8.Prasad
76.V.M.Sastry

77 .Md . Younus
78.N.Mphan Muralidhar
79.P.Niranjan '
B0.FP.Venkat Ran
81.¥.8anthash Rao
B24V.V.Krishnam Ra ju

83 ,.B.Ramakrishna
84.V.V.Diwvakar
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B85.M.Ra jeswari
B6.B.Jaisingh
87.5.Laxmanan
g8.C.Balaji
B9.K.S.Ramakrishna

90 .G.5uryam

91,.,G.Pavani
92.K.Chandrasekhara. Rao
93 .V.R.Ramachandran

94 ,E.Vittal

95.K.Krishna Veni

96 .,k .Hemalatha
97.G.5atyanarayana
98.Vijaya Ramesh

99 ,Nasrean
100 ,N.Vesraragaviah
101 .V .Raghavendra Rao
102.P.Gnanaiah . i
103.U.5.Prakasha Rao
104 .R .Surender
10%.P.N.Kaushik
1064P.Patabhi Rama Murthy
107.P.V.Tirumal Rao -
108 ,.,8.Jagga Rao _ -

' vae Applicants
Us,
3
1.The Secretary, Government of
India, Ministry of Communica-

tions, Dapartment of Posts,
.New Dslhi - 110 001.

2.The Chief Poat Master General ‘
A.P, Circle, Dak Sadam,
Abids,
Hyderabad-500 001.

LR Respondents

Counssel Por the Applicants Mr. P.M.Gopal Rao

Nl Davelle] SuGe
JSTHiEdan-Nodma—Ra0

Counsel for the Respaondents : Mx

CORAM: ' , s
THE HON'BLE MR.A.B.GORTHI : MEMEBER (ADMN,)

THE HON'BLE MR.T.CHANDRASEKHAR REDDY : MEMBER (JuDL.)

-
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{(Order of the Division Bench delivered by
Hon'ole Mr.A.B.Gorthi Member (Admn.)

On the last occassion, when this case came tp <

for hearing on 13.8,93; thefe was none for e;tharlpartles.
—La—:*‘\-’"—'-""' A-

Accordingly, tha case is—beding listed fPor dismissal today.

Even today we find neither the applicant nar his counselss <

present. Accordingly this case is dismissed Por default.

(T.CHANDRASEKHAR REDOY) (A.B.GORTHIL)

Member (Judl.) / Member (Admn.,)

Dated: 19th August, 1993
Dictated in the Open Court

Deputy RegiJS’tU!L

To ad/

The Secretary, Govi.of Indda,
Ministry of Communications,
Department of Posts, New Delhi-1.

2. The Chief Postmaster General A.P.Circle,
Dak Sadan, Abids, Hyderabad. -

3« One copy to Mr,P,M.Gopal Rao,” Advocate

D~ 20, WMKKTauw pury c;o\O’ws e &wuolw':rﬁeﬂbb\gf,ula
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5. One copy to Library, CAT.Hydy
6. One spare CoOpPVe.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL .
" HYDERABAD BENCH AT HYDERABAD

f

THE HON'DLE MR.JUSTICE V,NEELADRI KAO
VICE CHATRMAN

AlTD

l / '
‘ .
THE HOW'BLE MH.A,B.GORTEY 3 MEMBER(A)
AND —
THE HON'BLI:. MR,T.CEANDFASEKHAR REDDY
L_.uBER(JUDL)
. .P,ND

THE HON'BLE f{.? LT ‘EIRWEJL_ADAM.M(A)

Dated: |q- F -1e93

w

CRDER,/JUDGMENT:

M.& L\gAfC A N’
3.

“in

C').,.A.No.. C\lo \

T.hNoL (f:.P )

and Interin directions
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Dlspo ed of with d_lrgtgtg(@ﬁ&aga

aﬁ§ABhﬁ FPK“I

Dismissed as wat

Dismissed for Gefault.
ns‘jectmi—'dered

o crder as to costs.y






